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Reorientation and reform of the Delhi
Development Authority

142, DR RATNAKAR PANDEY:
Will the Minister of URBAN DEV.
ELOPMENT be pleased to state:

(a) whether there 1is any scheme
for reorientation and reform of the
Delhi Development Authonty;

(b) if so, what ave the salient
features ©of the scheme; and

(c) the steps taken in this regard
so far?

THE MINISTER OF URBAN DE-
VELOPMENT (SHR1 DAULAT RAM
SARAN): (a) to (c) The Govern-
ment had decided in 1987 tc restruc-
ture the DDA  However, the Com.
mittee on Re-organisation of Delhi
Set-up was constituted later in 1987
and the decisions regarding restruc-
turing of DDA were not persued.
The repert of the Committee ineclud.
es some recommendations about the
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future role of DDA, A Bill on the
Delh: Set-up has also been iniroduc-
ed by the Governmen: in Septem.
ber, 1990 While major restructuring
of DDA will take into account the
decisions on the futurg Set.up of
Delh: Government attachee high im-
portance to streamlimng DDA’s work
to better serve the imterests of the
publie,

1990 ]

Enforcement of Consumer Protec-

tion Act

143 PR. RATNAKAR PANDEY"
Will the Minister of FOOD AND
CIVI, SUPPLIES be pleased to
state:

(a) the sieps taken n dafferent
States and Union Territories to en-
force the provisions of the Consumer
Protection Act so far; and

(b) whether 1t is g fact tliat 1n some
of the States the Quasi Judicial
Authority to be created under the
said Act has yet to be functional; if
s0, the names of the States where such
an authority has not yet been created
and reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AND
CIViL SUPPLIES (SHR; SARWAR
HUSSAIN)* (a) and (b) Under the
Consumer Protection Act, 1986, the
State Government/Union Territory
Administrations are responsible for
setting up of Consumer Protection
Councils; Consumer Disputes Redreg-
sal Commission (State Commission),
and Consumer Disputes Redressal
Forumg (Dastrict Forums) All the
States/Union Territorieq except Pun-
jab have set up the Councils, As per
the information evailabe the posi-
tion of setting up of the State Cem-
missions/District Forums is indicated

in the enclosed Statement. (See
below), Some of the States/Unien
territories are facing nnaneiat

constraints in making thjs machin-
ery functional as indicateg in the
Statement The Act does not apply to
Jammu & Kashmir,



